| TEM NO. 205 COURT NO. 4 SECTION I I A
SUPREME COURT OF I NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).5625/2007

(From the judgenent and order dated 23/07/2007 in CRLM No.
32515/ 2006 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

| @BAL SI NGH NARANG & ORS. Petitioner(s)
VERSUS

VEERAN NARANG Respondent (s)

(Wth appl n(s) for stay and office report)

(For final disposal)

Date: 13/11/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ALTAMAS KABI R
HON BLE MR, JUSTI CE CYRI AC JOSEPH

For Petitioner(s) M. Vikas Mehta, Adv.

For Respondent (s) M. Ujal Singh, Adv.
M. J.P. Singh, Adv.
M. R C Kaushik, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

On the prayer nade on behal f of the petitioners,
let the matter be adjourned for four weeks.

[ Sheet al Dhi ngra] [ Jugi nder Kaur]
Court Master Court Master



